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clarifications on steel. And the price rise. 
(Interruptions). It is not listed today. We 
will take it up. 

 

SHRI P. UPENDRA: Madam, there 
was a small omission in your 
announcement. You said that after the 
voting at 2.30 p.m. on the Constitution 
Amendment Bill, we will take up further 
discussion on price rise and all that. 

THE DEPUTY CHAIRMAN: No,   
Half-an-Hour  discussion. 

SHRI P. UPENDRA ; No, Madam. 
There are two other Bills— the President's 
Emoluments Bill and Salaries and 
Allowances of Officers of Parliament Bill. 
These are small Bills and it can be taken up 
after those Bills are passed. 

THE DEPUTY CHAIRMAN: We will 
pass the Bills without discussion. 

THE CONSTITUTION (SIXTY-
SIXTH AMENDMENT) BILL, 1990 

 
SHRI  KAMAL MORARKA: Refer it 

to the Privileges Committee. 

THE DEPUTY CHAIRMAN: I would 
request the Chairman to admit it to the 
Privileges Committee. 
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SHRI H. HANUMANTHAPPA 

(Karnataka): Madam, I want to bring to your 
notice an important thing. This is just 
agitating my mind in the last two, three days 
when it was raised and somehow it has not 
come out. This is about the accounts of the 
son of the Prime Minister. If I am wrong, 
clarification should come. One should be 
above board, and one should not live in 
suspicion. If any suspicion arises from a 
statement, it should be clarified.    
{Interruptions) 

THE DEPUTY CHAIRMAN: I am not 
permitting anybody. I do not even know 
what you are saying. I will not give my 
verdict till I hear what you are saying . But 
what is it relating to ? 

SHRI H. HANUMANTHAPPA: I am 
only saying that there are certain reports 
about the accounts of the son of the Prime 
Minister. Let them be clarified. If there are 
no accounts, let them say so. About one 
account, they agree. But the reports are that 
there are a number of accounts. Let there be 
a clarification. Let us not live in illusion, on 
false illusion, on suspicion. If there are 
accounts, let there be a letter rogatory sent, 
and if there are no accounts, let the 
Government come and say that there are no 

accounts and that this is the information that 
they have. I want this clarification from the 
Prime Minister, from the Government, 
whether the information that we got from the 
Press is right or wrong. If it is wrong, okay. 
If it is right, what action is the Government 
going to take? Why should the people and 
even Members of Parliament be under false 
illusion, false reports. Let there be a 
clarification from the Government. That is 
all my request,     Madam,   through    you. 

SHRI KAMAL      MORARKA 
(Rajasthan): Madam, you will  have to 
expunge those words. 

THE  DEPUTY   CHAIRMAN: I     will  
expunge     those    words. 

*Expunged as ordered by the Chair
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I have already called his name. He has moved the 
motion. Two, three Members   spoke in between. 

 

 

THE  DEPUTY    CHAIRMAN: 
Just a minute. He has moved   the motion. 
He is starting his speech now. 

 

I am not allowing anybody Please sit down. 
Let the Mantriji speak. 
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THE   DEPUTY   CHAIRMAN: 
There is one amendment by Prof. Chandresh 
P. Thakur for reference of the Constitution 
(Sixty-sixth) Amendment Bill, 1990, to a 
Select Committee of the Rajya Sabha. The 
Member may move the amendment at' this 
stage without any speech. 

PROF. CHANDRESH P. THAKUR    
(Bihar):   Madam,   I   move: 

"That the Bill further to amend the 
Constitution of India, be referred to a Select 
Committee of the Rajya Sabha consisting of 
the following members with instructions to 
report by the last day of the next Session of 
the Rajya Sabha: 

1.Shri Raj Mohan Gandhi, 

2.Shri V. Gopalsamy, 

3.Smt. Kamla Sinha, 

4.Shri Mahendra Prasad, 

5.Dr. B. N. Pande, 

6.Shri Dipeh Ghosh, 

7.Shri Hansraj Bhardwaj 



53     The Constitution (.Sixty      [ 1 JUNE 1990 ] sixth Amendment) 54 
Bill.  1990 

8. Smt. Renuka   Chowdhury, 
9. Miss Chandrika   Premji Kenia, 

 
10. Shri Gaj Singh, 
11. Chowdhary Ram Sewak,   and 
12. Prof. Chandresh P.   Thakur." 

The questions were proposed 
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"Laws relating to land reforms are being 
brought under the Ninth Schedule to provide 
the necessary constitutional safeguards to 
them and enable their speedier imple-
mentation." 
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SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): They are all in the 
Congress Party. If you yield for a minute. I 
will be able to make my point. My point is 
that for the last four decades, in most of the 
States, the Congress party was the ruling 
party and the Chief Ministers were the 
Congress party. Chief Ministers and they 
had failed to implement land reforms with 
all sincerity because there is a strong, 
powerful, lobby inside the Congress for the 
landlords to see that the land reform legisla-
tions are not properly implemented. 

SHRI M. M. JACOB (Kerala): They 
are now members of the ru-ling party. 

SHRI MENTAY PADMANA-BHAM: 
I am only saying what is historically true. 

SHRI MADHAVSINH 
SOLANKI: There is a lot of subs-tance  in   
what  the   hon.   Member 

says. Even in the Congress party there had 
been vested interests who had not been in 
favour of land reforms. But it was the 
Congress Governments in this country 
which brought land reforms and gave right 
to the farmers. It attempted and it was 
successful. In many places the tillers have 
become the owners and occupants of the 
land. But it is an unfortunate blot on this 
country that those people, those leaders, 
who were there in the formation of the 
Independence Movement, when 
Independence was achieved, when the 
Congress brought in the policy of land re-
forms for implementation, left the Congress 
because they were affected, and formed 
either the Swatan-tra party or other parties 
which would protect the interests of big land 
owners. And a majority ,of those members 
are unfortunately found in the Janata Front 
today. I do not blame them. If the Janata 
Front is very sine -re about what it 
professes, in its manifesto as well as in the 
letter written by the Prime Minister 
yesterday, it should implement the reforms 
and provide real protection to the small 
people who are devoid of that protection. 

 

SHRI MOTURU HANUMANTHA 
RAO (Andhra Pradesh): The present 
amendment could not be brought by the 
Congress though they were there all along. 
The Congress-I Governments have been 
responsible for largely avoiding the 
implementation. 

SHRI   MADHAVSINH    SOL-ANKI:     
Sir,   you   are   mistaken. The Cdagress-
Ibrought 202 pieces of legislations including 
the..-.Ninth Schedule. 



59     The Constitution (Sixty    [ RAJYA SABHA ]        sixth Amendment) 60 
Bill   1990 

SHRI MOTURU HANUMANTHA 
RAQ: They have not been implemented by 
Congress-I State Governments. 

SHRI MADHAVSINH SO-LANKI: That 
is precisely what I wanted to say. The 
Congress implemented. But, as the hon. 
Member says, there were lacunae and even in 
Congress-I there are members who are not 
convinced about or committed to land 
reforms. But the Congress policy remains 
and the policy will be taken to its.proper 
conclusion. 

 
Doctors, lawyers, businessmen and 
industrialists are purchasing land from poor 
people at high   prices. 

 
But if they are committed to the poor peaple 
and farmers in this country, they should be 
prepared to undertake legislation and imple-
ment it very honestly. 
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SHRI SATYA PRAKASH 
MALAVIYA: Sir, I am on a point of order. 
Whatever happened in the State Legislature 
cannot be discussed here. 

THE VICE-CHAIRMAN 
(SHRI M. A. BABY): He has made only a 
reference to it. 
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SHRI RAMNARAYAN GOSWAMI 
(West Bengal): Mr. Vice-Chairman- I rise 
to support the Bill. The Bill seeks to 
include another 55 Acts relating to land 
reforms in the Ninth Schedule of the 
Constitution, It is, no doubt, a positive step. 
That is why]I am supporting it. 

As you know, at present, about 13 lakh 
acres of land is locked up in litigation in 
courts. I think, the intention of the Bill is to 
provide some safeguards to the existing 
land ceiling laws and tenancy laws. This 
Bill, to some extent, paves the way for 
distribution of land still under litigation. 

At the same time, I say that this is not 
enough. It is nothing new. The hon. 
Minister himself, in his speech while 
moving the Bill, admitted that out of 202 
Acts included in the Ninth Schedule of the 
Constitution, 162 Acts relate to land. 
Therefore, it is nothing new. As the hon. 
Minister himself admitted, about 162 Acts 
have been given berth in the Ninth Sche-
dule. But it only touches the fringe of the 
problem. 

Therefore, I request the hon. Minister 
and the National Front Government not to 
be very complacent and not try to pat their 
own back simply by including these land 
ceiling laws in the Ninth Schedule of the 
Constitution. The National Front 
Government should give more 

thought to the implementation of land 
reforms. We should not for-get. The 
Minister also said in his speech. He 
mentioned about the Resolution of the 
Avadi Congress. We should not forget that 
'land to the tiller' was the battle-cry with 
which millions of peasants joined the 
freedom struggle. Ending landlordism, lock, 
stock and barrel, in all its forms, by 
smashing its deadly grip over the rural 
society and making the cultivator the owner 
of the land he tilled, was considered by the 
peasantry to be the essential ingredient of 
freedom wihich they hoped would solve all 
their age-old problems of poverty, 
landlessness and backwardness. Only such a 
radical transformation of rural society could 
have made the basic needs of the population 
to create an ever expanding market for 
industry, thereby facilitating India's 
transformation from a backward agrarian 
economy into a flourishing industrial 
country. 

But after 42 years of independence 
what are we witnessing today? Sir, in the 
year 1969 the then Government instituted a 
Committee, Mahalano-bis Committee. This 
Committee estimated that if we take 20 
acres as family cetfiing, 63 million acres of 
land would have been available for 
distribution. But up till now only 78 lakh 
acres of land have so far been declared 
surplus and out of which 58 lakh acres have 
been taken possession of and only 45 lakh 
acres have been distributed so far. So, this 
is the shabby state of affairs after 42 years 
of independence. 

THE VICE-CHAIRMAN: 
(SHRI  M.   A.   BABY): One  lakh acres 
per year after independence. 

SHRI RAMNARAYAN GOS-WAMI: 
In spite of repeated promises by the Central 
Government and the State Governments, 
no effort is made to distribute this waste 
land to the landless cultivator. It is also 
reported that to   prevent 
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[Shri Ram Narayan Goswami] 
cultivable waste-land from being distributed, 
powerful landlord elements who are illegally 
occupying it, have got it declared unfit for 
cultivation with the connivance of corrupt 
revenue officials. This is not all in many 
States. Thousands of eases have been in-
stituted against the poor cultivators of the 
Government wasteland and forest banjar land. 

Then there are 29 million acres of 
bhoodan land. Bhoodan movement was 
over in 1950s itself. How is it that even 
after 40 years that land has not been 
distributed to the agricultural workers and 
poor peasants? For all these deliberate 
attempts to stall the implementation of land 
reforms the land holding pattern of our 
country is very much skewed to big land-
holders. Now the agriculture census report 
of 1985-86 is available. According to this 
report 76• 4 per cent of the cultivating 
households below 2 hectares are operating 
only 28.8 per cent of the land. On the other 
hand, 20.2 per cent of the land is 
concentrated in 2.4 per cent of the large 
landholdings. I want to know why land 
reforms are not implemented. In the 
Revenue Ministers Conference in 
December, 1988 the then Agriculture 
Minister, Shri Bahajan Lal, lamented by 
saying, I quote: 

"Despite direction given to the State 
Government that protection needs to be 
provided to the benefici-ary allottees of 
ceiling land against dispossession, there 
has been no improvement in the 
situation." 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY): Please try to conclude within two 
minutes. 

SHRI RAMNARAYAN GOSWAMI: 
In that conference , the then Rural 
Development Minister, Shri Janardahan 
Poojari, said: 

"I am not unaware of the tremendous 
pressure from the land-owners' lobby 
against entering the names of   
sharecroppes     and    tenants 

in land records. It is also widely known 
that some States have even gone to the 
length of directing their lower revenue 
machinery not to record such tenements, 
notwithstanding that such instructions may 
well be inconsistent with the provi-sions    
of law." 

Sir, apart from the observations made by 
Shri Bhajan Lal and Shri Janard-han 
Poojari, recently the Lal Baha-dur National 
Academy of Adminis-tration observed: 

"The incidence of informal tenancy-was 
highest in Bihar (95.30 % ) and U. P. 
(87.20 % ) followed by Haryana 
(57.80%)." 

They   also observed: 

"The occupancy tenants are also 
continuously evicted. No share crop-per can 
adduce evidence in the con-text of the 
atrocious nature of land-lordism   prevalent 
in Bihar." 

So, what I want to say is that mere: 
enacting of some laws or amending the  
Constitution is  not  sufficient. The political 
will and a militant mass movement of the 
peasants are urgently required. Here lies the 
question why land reforms have made   some 
headway in West Bengal and not in other 
parts. In West Bengal, Kerala and Tripura 
there is a big   peasant movement, and the 
Left Front Governments are also supporting 
it. So, political will  is required and a militant 
mass movement of the peasa-nts has also to 
be built up. I would also request all the 
parties to severe their ties with fee landlord 
lobby. 

Sir, Mr. Solanki also mentioned that in 
their party, and other parties also, the 
landlord lobby is strong. Dr. Ratnakar 
Pandey my learned colleague, has 
mentioned the name of our Prime Minister, 
Shri V.P. Singh, but he failed to mention 
the; name of Shri S. N. Sinha, the previ-ous 
Chief Minister of Bihar. He also failed to 
mention the name of Shri M. K. Moopanar, 
their leader   he 



 

also failed to mention the name of Shrimati 
Madhuri Sihna, an M. P. then. So, I want to 
remind them that there are so many persons 
in their party who are evading land ceiling 
laws and still retaining much land over and 
above the ceiling. 

Now, Sir, Mr. Devi Lal is our Deputy 
Prime Minister. .. (In-terruptions) ... I 
understand that he is the most respected 
leader of the Bharatiya Kisan Union and he 
is also respected by the peasant organiza-
tion led by Shri Sharad Joshi. With best 
regards to him, I would urge upon him to 
please tell all these organizations to include 
the issue of land reforms and the issue of 
wages to the agricultural workers in their 
charter of demands. 

Sir, I do not want to take much of your 
time. I would only suggest that merely 
giving a berth to the ex-sting land reforms 
will not pay much dividend. So I would 
suggest for the Minister's consideration that 
some steps should be taken to plug the 
loopholes in the existing land ceiling 
legislation. Without this, not much land will 
be available for distribution. Secondly, I 
want to suggest whatever land is available' 
for distr-bution, including the waste land 
and forest Banjar land, should be dsitributed 
at once.  

Thirdly, a ban should be imposed on 
eviction. I say this because a large-scale 
eviction has been going on in various 
States, including Bihar and U.P. 

Fourthly, the land of the Adivasis, 
which has been grabbed by money-lenders 
and landlordrs should be   given back to 
them. 

Lastly, as has been mentioned by other' 
hon. Members also, and' records should be 
updated. Otherwise,    nothing can be done. 

I hope the hon. Minister will take steps 
on the lines I have suggested. 

With this I again support the Bill. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY) : Now, the House stands adjourned 
till 2.15 P.M. today. 

The House then adjourned for 
lunch at twentysix minutes past 
one of the clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock, 
The Vice-Chairman (Shri M.  A. Baby) in 
the Chair. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY) : We continue the discussion on the 
Constitution Amendment Bill. Dr. Abrar 
Ahmed-Khan. 
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SHRI ABDUL      SAMAD 

SIDDIQUI (KARNATAKA)   : 
Sir, this is baseless allegation. 
This should be expunged. {Inter 
ruptions). 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA) : 
Mr. Vice-Chairman, Sir, let him confine   
himself to the Bill. 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY) : Please confine yourself to the 
Bill. (Interruptions). Now your time is 
over. Please conclude. 

 
 



 

THE     VICE       CHAIRMAN (SHRI 
M.A. BABY)   D.    Sivaji. 

DR. YELAMANCHILI SIVAJI 
(Andhra Padesh)    : Sir, 
the    learned   Member....     {Inter-ruptions). 

SHRI M.M. JACOB : Sir, we have 
agreed for voting at 2.30 p.m. I do not mind 
if you allow more speakers. But in that 
case, one or two speakers may be allowed 
subsequently from this side also. I want to 
make it very clear. We have agreed for 
voting at 2.30 p.m. If you undertake more 
speakers, then I will be compelled to add 
one or two speakers from this side. 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
M.A. BABY) : The only problem 
is that there are parties which 
have not participated, so far. 
Kindly      undertake  that.  

SHRI M.M. JACOB : But they are 
constituents of the National Front. 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY): But they are parties having 
separate entities. I will allow one from each 
party not represented so far. 

SHRI KAMAL MORARKA : How 
many speakers are there still? 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY) : From the Opposition side many 
people have spoken. Please cooperate. We 
have already fixed it for 2.30 p.m. He will 
take 10 or 15 minutes more. (Interruptions). 

SHRI  KAMAL MORARKA   : 
Sir, then you fix the time at 2.45 p.m. 

DR. YELAMANCHILI SIVAJI: The 
learned Member Mr. Madhavsinh Solanki 
from the other side has said in the course of 
this speech that this Government is not 
serious and the Eighth Plan Draft does not 
say anything about land ceiling. I would 
like to quote from the Approach to the 
Eighth Five-Year Plan. 

"Steps will be initiated to review and 
reformulate the land legislations and 
ensure effective implementation. The 
inclusion of land reform laws in the Ninth 
Schedule of the Constitution is a step in 
this direction. Land reforms should 
encompass various aspects of land 
relationships, ,such as tenancy, 
homesteads, consolidation of holdings, 
land ceilings and distributions of surplus 
and including land at the disposal of the 
Government. 

So far as tribal lands are con-cerned, there 
should be prohibition on its sale or 
transfer to non-tri-bals. In the content of 
land reforms, proper maintenance and 
improvement of land records assume ad-
ded importance." 

Another Member from the other side 
also said that Mrs. Gandhi withdrew the 
right to property from fundamental rights. 
But I would like to clarify that it was the 
Janta Government which, during 1978, with 
the Forty-Fourth Amendment, withdrew the 
right to property from fundamental rights. 
The Congress since 1936 from the Gaya 
AICC enunciated time and again, and day in 
and day out, about land ceilings and land to 
the tiller and this and that, but at no time 
they are serious about implementation of the 
land ceiling acts. There is no other area 
where such a gap exists between profes-sion 
and implementation,   between 
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word and deed as in the area of land 
ceiling. 

It is the responsibility of the 
Congress Government. Since the 
last 40 years several laws have 
been passed, several laws are enac 
ted in various States about land 
ceilings.    By 1987, about 
169 laws were Included in the Ninth 
Schedule, but at the same time they were 
executed more in violation than in 
mplementation. It is just like anti-Dowry 
Act, anti-Corruption Act, Untouchabi-lity 
Act and anti-Prohibition Act; all these acts 
are also executed more in violation than in 
implementation. Out of 16 lakh hectares 
declared so as surplus, only 45 lakh hectares 
have been distributed so far and the rest of the 
land is still lying with the landlords and legal 
battles are going on in various courts-
Meanwhile, these Special Officers with 
executive powers like Land Ceiling 
Officers, Vakils, Government pleaders and 
Village Officers are having a field day and 
they are using the Land Ceiling Act for 
violation. Divorces, adoptions and 
agreements take ' place, that too on old 
documents, that too to violate these lands. 
So what I would like to mention here is that 
simply adding these acts including 54 acts 
in the Ninth Schedule is not enough and I 
would, like to suggest to the Government 
that under article 323 B, special tribunals 
should be set up; to see tb^t all these Land 
Ceiling Acts are implemented, both in letter 
ajid in spirit. 

SHRI N.E.      BALARAM 
(Kerala): Sir, I am only Talking my point. I 
support the Bill. The intention of this Bill is 
very clear: to bring a large number of land 
reforms acts under the purview of the Ninth 
Schedule with some constitutional safeguards. 
But my fear is —I am saying" this out of my 
ex-perleafce—thatsvefi thougfi aQ these land 
refbrms acts are br&uglif unde? 

 
 
the purview of the Ninth Schedule, Schedule, I 
think, litigation will continue as long as 
article 226 exists in the Constitution. It is 
there in the Constitution.. Now article 226 is 
being widely used in all the States by the 
landlords1 and they are approaching the 
High- Court and in Kerala, according to my 
informa-tihn, there are about three thousand 
petitions pending in the High Court. This is 
not the question of Kerala alone; I am told, in 
Bihar thousands of petitions are before the 
High Court and we have given protection to 
all these Land Reforms Acts by keeping 
them under the Ninth schedule. Even though 
landlords are using this particular article, 
article 226 and so many cases are pending 
before the court. I am not criticising the 
Courts and that is not my purpose. But the 
cases are going on for the last few years. For 
instance, when the entire private lands were 
taken over by the Kerala Government, a 
large number of petitions were submitted to 
the Kerala High Court by the landlords. 
Now, forests are under the control of the 
landlords. But nothing has been done and 
the cases have been going on for the last ten 
or eleven or twelye years. I do not know 
what the way out is. I am only posing a 
problem. We should not be under any 
illusion that pnpe we include all these A'cts 
in the Ninth , Schedule we can immediately 
implement the , landreforms. It cannot be 
done. THat is the point that I want to make. I 
do not kn^w'wnat the way but is. I have1 
goii intb\'thjs problem and I tried to get some 
legal opinion. I understand that sonie 
suggestions are coming up that if We are" 
going to bring, forward any land reform 
legî atiitJTj; th ,̂ if we s^elfup special tribunals, 
as Dr. Sivajt has suggested, under article, 
323, then there win* be some hope. It is 
said that in th^t even we c^ti implement land 
reforms as quickly as possible, But this is 
to' be demS by the Government.   
Otherwise1]     we     will 
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only talking about land legisla-tion. There 
am several reasons for the non-
implementation of land reforms. I can cite 
one example. In all the Left Front-led 
States—I am not introducing politics here; 
but this is a fact-land reforms were 
implemented in a much better way than in 
many other States. This is a fact. But even 
then, even in those States, this difficulty is 
there. I am not saying that we should 
remove article 226 because it is a right and 
it has a wide scope and T do not know how 
we can get out of the trouble. But it is there. 
If the Government is thinking about 
implementing land reforms, my suggestion 
would be that it must take into consideration 
all these problems and a number of steps are 
to be taken in this regard. Review or 
revision of the land re form Acts, screening 
of the entire revenue system, all these are 
needed. You' can definitely implement the 
land reform Acts. I am under no illusion that 
all these land reform Acts will be imple-
mented. But my only point is that this 
particular article is there in the Constitution 
and that article, as it exists today, poses 
some problems. That is all. Thank you very 
much. 

THE VICE-CHAIRMAN 
(SHRI MA. BABY): Now. Mr. Solanki. 

SHRI      VISHVJIT   P. SINGH 
(Maharashtra): Mr. Vice-Chairman, Sir, 
will you allow me to make only one 
sentence?.. (Interruptions).. I will say what 
I want to say only in one sentence,.. 
.(Interruptions),. . 

Sir. putting the land reform Acts in the 
Ninth Schedule makes no difference at all 
until and unless you amend your land laws 
them-, selves. Every single landlord in the 
country contravenes the provisions of land 
ceiling Acts because of the existence of the 
clause that all transfers before a certain date 
will be counted as genuine, those transfers 
which are proved to be genuine  to  the  
satisfaction  of 

the Land .Ceiling Officer And, who is. the 
Land , Ceiling. Officer? He is the one who 
is on the spot. So, I may inform the House 
that lakhs and lakhs of acres of land have 
been kept out of the purview of the land 
ceiling legislation by this device and there 
is not a single State which has an Act 
without this  clause. 

THE VICE-CHAIRMAN 
(SHRI M. A. BABY): Mr. Gopalsinh 
Solanki. Only two minutes, please. 

SHRI        GOPALSINH G. 
SOLANKI (Gujarat): Sir, I am the only one 
from my party. I request you to give me a 
little more time. 

While    supporting    this Bill I would like 
to submit that .there,are three kinds of 
classes in the society. The first is the creative   
class, the second the appreciative class and 
the third the cynical—the   class which 
criticises.   It is as the third quality that this 
Government has introduced this  Bill.   So   
far   as  creation  is concerned,   the   Ninth     
Schedule was created in the Constitution in 
1951 and since then the    Govern- ment has 
been trying to give benefit to the poor  and    
landless  people. In 1951 Jawaharlalji   had 
also said that mere passing    of the Consti- 
tution    Amendment    and creating the Ninth    
Schedule would mean nothing to heal the 
injuries of the common class people, of the 
labour class people.  Unfortunately    the past  
Government  could not imple ment the land   
reform legislations and thus it has 
disappointed and disillusioned   the    people 
of India who will not   pardon it.     The se 
cond   is   this   Bill  covers   twelve States 
and five     subjects like  te- nancy laws, land   
ceiling, etc.   But then    mere     introduction      
and passing Qf this Bill   alone will not serve 
the purpose if this legislation is not 
implemented and   implemen ted 
immediately    and    effectively. The torture 
of   the  poorer  classes of society, of the 
Scheduled Castes and    Scheduled      Tribes,   
of  the landless people,    by the 
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and the bureaucratic people still continues. 
The landlords purchase the lands of the poor 
people including the lands of the Adivasis 
and again sell them and make money for 
themselves. Thus the poor are becoming 
poorer and the rich are becoming richer. 
(Time bell rings) Therefore, in this Bill it is 
also necessary to include the Consolidation 
of Holdings Act and mike it uniform 
throughout the country. Further I would like 
to say that this Bill benefits 1 crore 23 lakh 
litigants who are engaged in legal battles. 
(Time-bell rings) Ten per cent of those cases 
are land litigation cases. I am concluding, 
Sir. Therefore, it is necessary to introduce 
and pass this Bill.   I support this Bill. 

PROF.    SOURENDRA BHAT-
TACHARJEE   (West Bengal): Mr. Vice-
Chairman, I support  this Bill. But while     
supporting this Bill I would repeat,  as  quite 
a  number of  other   Members      have   
done, that mere legislation is not  enough. 
Putting  these   Acts   in   the   Ninth 
Schedule only means   making them non-
justiciable.   But     in  the  ultimate   analysis 
nothing is non-justiciable and the   Suprene 
Court may always intervene.      Therefore, 
that difficulty   will not be there always. But 
there is another aspect. During the Congress   
regime, it was pointed out by many, 162 land 
legislations were put in the   Ninth Schedule.   
All the    legislations put in this Schedule so 
far    number   202 of which 162 are land   
legislations. But we know what has been   
the progress of land reforms in   most of the 
States in the country.    Land reform has 
actually been  treated as untouchable.        So   
long   as that position  does  not   change,     
mere putting these land legislations in  the 
Ninth Schedule won't do. I remember when 
the United Front Government came   into   
being  in West Bengal, a point that was made 
so forcefully was  that  not  by  mere 
legislation but by the struggle of the peasants 

the land reforms can be made effctive. 
These aspects must be kept in view. (Time 
bell rings) 

The intention that has been declared by 
this Bill has to be put.-into action and has to 
be backed by the struggle of the peasants. If 
this is not possible, the purpose of the Bill 
cannot be served. Thank you. 

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam) : Sir, without land the 
human life cannot survive. For effective 
land reform it is necessary to plug all the 
loop-holes. In this connection, I would like 
to suggest a few    points. 

It is because of the landlords that the land 
given to the Harijans cannot be owned or 
enjoyed by them and they become bonded. 
That is why I suggest that a provision should 
be there to plug the legal loopholes and a 
quick disposal of civil cases must be done 
protection should be given to the people who 
get possession of the land. 

With these few words, I support the 
Bill. 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY) : Kumari Chandrika Kenia. Please 
emulate Shrimati Bijoya Chakravarty. 

KUMARI CHANDRIKA 
PREMJI KENIA (Maharashtra) : I take 
your advice. But give me at least two 
minutes. 
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THE VICE-CHAIRMAN 
(SHRI M. A. BABY): You have made your 
point very effectively. Please conclude now. 
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THE VICE - CHAIRMAN 

(SHRI M.A. BABY): You have  not been     
permitted to  speak.     Please-take your seat.   
(Interruptions) Please take    your seat.    Yes,   
Mr. Minister. 
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THE DEPUTY   CHAIRMAN   : 
I shall now put the amendment of Prof. 
Chandresh Thakur for reference of the 
Constitution (Sixty-sixth Amendment) Bill to a 
Select Committee of the House, to vote. 

PROF. CHANDRESH P. THAKUR   : 
Madam, I want  to speak. 

Land reforms is a very important item. I 
appreciate that the Government has decided to 
include these legislations in the Ninth Schedule 
of the Constitution. But I must sav that this    
orooosal  to      amend 
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the Constitution is a hypocritical move. 
(Interruptions) Of course, the Bill will 
certainly be claimed as on on more 
progressive step by the Government. But the 
important question is, will it assure 
additional land to a large number of people ? 
Let me add here. Since Vermaji mentioned 
that he comes from a rural area, and for the 
purpose of reference to the Deputy Prime 
Minister, I must go on record that I also 
come from a village. I belong to a genuine 
rural stock. In view of the fact that there may 
be a change in the pattern of the 
Government, this identity may turn out to be 
important for me. 

I would like to point out one important 
aspect to the hon. Minister. The Minister 
must know. On the one hand, we are trying 
to implement land reforms. But whatever 
may be the progress made in regard to 
implementation of land ceiling laws and 
distribution of land, there is a simultaneous 
probleni of further alienation from land ; 
second round. Hundreds of thousands of 
people who got land have lost their land, or, 
they have not been able to retain them. 
Therefore, the question is not distribution, 
or, the declaration of intent of distribution. 
The question is, how, do we provide teeth so 
that its process of implementation is 
accelerated ? In this context, the basic 
reason why I have suggested that it should 
go to the Select Committee is, how to ensure 
ascce-leration of its implementation. We 
have a provision here. As of today, 
agriculture is in the State sector. The 
implementation is at that level. This 
Constitutional Amendment is going to 
provide non-justiciability of that, but if the 
intention is to accelerate the process, we 
should provide teeth at the Central level so, 
that it can overcome recalcitrants resistance 
from States where there is no intention to 
implement it. There is a precedent here. The 
Urban Ceiling Act has been brought within 
the Central jurisidction by the States 
authorising the Centre to."taact this kind of a 
legislation and, 

then give it the power to implement it. My 
submission to the Government is that if it is 
really honestwith regard to the process of 
enforce ment of land ceiling and distribution 
of land to those who do not have land, then it 
should follow the same pattern, bring 
agricultural land on the Concurrent List and 
ensure that at least majority of the States 
authorise the Centre to legislate on land 
reforms, so that implemen- tation can be 
accelerated through the administrative 
process at the disposal of the Central 
Government. This is a test of honesty. If it is 
going to be a real progress with regard to the 
declared intention, the Government should 
accept that. Let us also face the situation that 
land is an important asset, but this is not the 
only asset with the society. If you are 
professing socialist society socialist justice 
requires equity across all forms of holdings. 
Urban land is as much a process of holding 
as the agricultural land. Similarly, industrial 
ownership is a much an asset and perhaps 
sometimes more lucrative asset. Economic 
studies and technological studies show that 
agricultural operation is neutral to scales. A 
small holding can give production activity. 
Still infra structure deficiency in an entirely 
non- green revolution region ensurres that 
the land will never be a pro duction asset. 
This is one of the- principal reasons why 
further aliena tion, first round, sedond round 
and third round, is taking plare. People are 
getting land and running away, either 
mortgaging it or selling it, because 
infrastructure is deficient cr  supplementary 
inputs 

THE DEPUTY CHAIRMAN : 
You give the reasons why you want the 
Bill to be referred to a Select Committee. 
Please be brief. 

PROF. CHANDRESH P. THAKUR : 
There are several clear reasons. Firstly, I 
am trying to suggest a route through which 
the Government can pursue its intention 
honestly, that is, adopt the urban land? ceil-
ing   process, by bringing   agricul- 
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tural land on the Concurrent list. Secondly, 
while doing whatever it does, it must ask a 
question honestly why the pace of 
implementation is slow. This is because the 
State Governments have not been able to do 
it. Let me ask the Deputy Prime Minister. 
He is ruling the roost in Haryana. What has 
been the rate of progress of land reforms in 
Haryana. State ? Or, let me ask the Parlia-
mentary Affairs Minister who is sitting 
here, who was very attentively listening to 
the beautiful ladies he had fielded in support 
of this Constitutional Amendment Bill what 
has been the progress of land reforms in a 
State where Telengana movement started 
first ? (Interruptions) What is your 
objection that they are not beautifal ladies ? 

SHRI P. UPENDRA : I have not fielded 
anybody. They have come in their own 
right.     (Interruptions) 

PROF. CHANDRESH P. THAKUR : 
Madam, I would not like to imposte my 
thoughts on Shri Upendra.    He can have 
his own choice. 

THE DEPUTY CHAIRMAN : 
Whether Mr. Upendra fielded that beautiful 
lady or not but that lady is beautiful, we 
should accept that. 

PROF. CHANDRESH P. THAKUR: 
That I accept. 

SHRI P.  GOPALSAMY (Tamil 
Nadu) : Is 'beautiful' an unparliamentary   
word ? 

PROF. CHANDRESH P. THAKUR : 
What I am trying to suggest is that land 
should go to the tfller of the land. What is 
more important,the land records are hot 
there. If the records are prepared, you heard 
about the frauds and all those things.   So, 
how do we updaim it ? 

Then, after that if we give land, how do 
we provide the supplementary support in 
terms of credit, in terms of fertilizers and 
other kinds of things ? So, if the 
Government wants these kinds of things, it 
requires a dispassionate decision of a group 
of people who have experience, who have 
different points of view, and then only it 
can provide a kind of social justice to the 
tiller of the land as well as those who are 
dependent on non-land holdings in the 
society, whether it is urban property or, like 
my friend, Mr. Viren Shah has, industrial 
property. So, that kind of an equity must be 
brought about. 

Thank you, Madam. 

THE DEPUTY CHAIRMAN : 
Are you    pressing    your    amendment or 
withdrawing it ? 

PROF. CHANDRESH P. THAKUR : 
Will the Minister assure that.. 
(Interruptions) 

 
THE DEPUTY CHAIRMAN : 

Are you withdrawing   your amendment or 
pressing it ? 

PROF. CHANDRESH P, THAKUR : 
Madam, the power behind the throne is the 
kulak class. Are you persuaded that they 
will really abide by the intentions of the 
Government  ? Will the Deputy 



 

Prof. Chandresh P. Thakur] Prime 
Minister declare how much surplus land he 
has and will be distribute that land ? Will 
other Ministers from that Government 
declare what is their surplus land and will 
they distribute that ? That is the whole   
question.   (Interruptions) 

Madam, assuming that they have a 
consensus still left, I withdraw my 
amendment. 

The amendment was, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN : 
Now I shall put the motion regarding 
consideration of the Constitution   (Sixty-
sixth)  Amendment Bill, 
1990  to    vote ............. (Interruptions).. 
Please, why are you disturbing when we are 
taking up the Bill for consideration ? 
.(Interruptions).. I say, please don't disturb. 
Anybody who disturbs, I will ask him to 
leave the House. Please do not confuse the 
Chair.   Please take your seats. 

Under article 368 of the Constitution, 
the motion will have to be adopted by a 
mojority of the total membership of the 
House and by a mojority of not less than 
two-thirds of the Members of the House 
present and voting. 

The question is : 

"That the Bill further to amend the 
Constitution of India, as passed by Lok 
Sabha, be taken into consideration." 

The House divided 

THE DEPUTY  CHAIRMAN : 
Ayes—177 

Noes—Nil. 
— Afzal, Shri Mohammad 
— Agarwal, Shri Lakkhiram 
— Agarwal, Shri Ramdas 
— Ahluwalia, Shri S. S. 
— Alia, Kumari 
— Alva, Shrimati Margaret 

 

— Amin, Shri Mohammed 

— Amla, Shri Tirath Ram 

— Ansari, Shri Mohammed Amin 

— Ashwani Kumar, Shri Aurora, Sardar 

Jagjit Singh 

— Azam, Shri Ghufran 

— Azmi, Maulana Obaidullah Khan 

— Baby, Shri M.A. 

— Bagrodia, Shri Santosh 

— Bakht, Shri Sikander                    

—• Balanandan, Shri E. 

— Balaram, Shri N.E. 

— Barongpa, Shri Sushil 

— Basumatary, Shri Amritlal 

— Basu Ray, Shri Sunil 

— Bekal Usahi, Shri 

— Bhandare, Shri Murlidhar Chandrakant 

— Bhardwaj, Shri Hansraj 

— Bhatia, Shri Madan 

— Bhatt, Shri Jitendrabhai 
Labhshanker 

— Bhattacharjee, Prof. Sourendra 

— Biswas, Shri Debabrata 

— Buragohain, Shri Bhadreswar 

— Chakravarty, Shrimati Bijoya 

— Chanpuria, Shri Shivprasad                            

— Chaudhary, Harmohan Singh 

— Chaudhuri, Shri Tridib, 

— Chavan, Shri S.B. 

— Chowdhary, Ram Sewak                               

— Chowdhry, Hari Singh 

— Chowdhury, Shrimati Renuka 

— Das, Shrimati Mira 

—.' Dave, Shri Anantray Devshanker 
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— Deepak, Shri Krishan Kumar 

— Desai, Shri Jagesh 

— Dhawan, Shri R.K. 

— Faguni Ram, Dr. 

— Fernandes, Shri John F. 

— Fotedar, Shri Makhan Lal 

— Gaj Singh, Shri 

— Gandhi, Shri Raj Mohan 

— Ganesan Shri R. alias Misa R. 
Ganesan 

— Gautam, Shri Anand Prakash 

— Ghosh, Shri Dipen 

— Gopalsamy, Shri V. 

— Goswami, Shri Dinesh 

— Goswami, Shri Ramnarayan                     

—. Gurupadaswamy, Shri M.S. 

— Hanspai, Shri Harvendra Singh 
— Hanumanthappa, Shri H. 
— Hariprasad, Shri B. K. 
— Hashmi, Shri Shamim 

— Jacob, Shri M.M. 
— Jadhav, Shri Vithalrao 

Madhavrao 

— Jogmohan, Shri 

— Jain, Dr. Jinendra Kumar 

— Jaiswal, Shri Anant Ram 

— Jani, Shri Jagadish 

— Javali, Shri J.P. 

— Jogi, Shri Ajit P. K. 

— Kailashpati, Shrimati 

— Kakodkar, Shri Purushottam 

— Kalita, Shri Bhubaneswar 

 

— Kalmadi, Shri Suresh 

— Kalvala, Shri Prabhakar Rao 

— Kar, Shri Narayan 

— Kenia, Kumari Chandrika 

Premji 

Khan, Dr. Abrar Ahmed 

— Khaparde, Miss Saroj 

— Khatun, Kumari Sayeeda 

— Kiruttinan, Shri Pasumpon Thai 

— Kore, Shri Prabhakar B. 

— Lather, Shri Mohinder Singh 

— Ledger, Shri David 

— Lenka, Shri KahnU Charan 

— Lotha, Shri Khyomo 

— Madhavan, Shri S. 

— Madni, Shri Maulana Asad 

— Maheshwari, Shrimati Sarala 

— Maheswarappa, Shri K. G. 

— Malaviya, Shri Radhakishan 

— Malaviya, Shri Satya Prakash 

— Maran, Shri Murasoli 

— Masodhkar, Shri Bhaskar 
Annaji 

— Mathur, Shri Jagdish Prasad 

— Md, Salim, Shri 

— Meena, Shri Dhuleshwar 

— Mehta, Shri Chimanbhai 

— Mishra, Shri Shiv Pratap 

— Mohammad Yuuus, Shri 

— Mohanty, Shri Sarada 

— Mohapatta, Shri Basudeb 
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— Morarka, Shri Karnal 
— Mukherjee, Shri Samar 

— Naik, Shri G. Swamy 

— Naik, Shri R.S. 

— Nallasivan, Shri A. 

— Narayanasamy, Shri, V. 

— Pachouri, Shri Suresh 

— Padmanabham, Shri Mentay 

— Palaniyandi, Shri M. 

— Pandey, Shrimati Manorama 

— Pandey, Dr. Ratnakar 

— Panwar, Shri B. L. 

— Parmar, Shri Rajubhai A. 

— Patel, Shri Chhotubhai 

— Patel, Shri Vithalbhai M. 

— Patil, Shrimati Suryakanta 

-— Patil, Shri Vishwasrao Ramrao 

— Puglia, Shri Naresh C. 

— Rafique Alam, Shri 

— Rahman, Shri Mohd. Khaleelur 

— Rai, Shri Ratna Bahadur 

— Raja Ramanna, Dr. 

— Raju, Shri J.S. 

— Rao, Shri Moturu Hanumantha 

— Rathwa, Shri Ramsinh 

— Reddy, Dr. G. Vijaya Mohan 
— Reddy, Dr. Narreddy Thulasi 

— Reddy, Shri T. Chandrasekhar 

— Sahay, Shri Dayanand 

 
— Sahu, Shri Rajni Ranjan 
— Sahu, Shri Santosh Kumar* 

— Saikia, Dr. Nagen 

— Saive, Shri N.K.P. 
— Samantaray, Shri Pravat Kumar 
— Sanadi, Prof. I. G. 
— Saqhy, Shri T.A. Mohammed 
— Sarang, Shri Kailash Narain 

— Satya Bahin, Shrimati 

— Sen, Shri Ashis 

— Sen, Shri Sukomal 

— Shah, Shri Viren J. 

— Sharma, Shri Chandan 

— Sharma, Shri Krishan Lal 

— Sharma, Shri Satish Kumar 

— Shiv Shanker, Shri P. 

— Siddiqui, Shri Abdul Samad 

— Singh, Shri Digvijay 

— Singh, Shri K.N. 

— Singh, Shrimati Pratibha 

— Singh, Dr. Rudra Pratap 

— Singh, Shri Shankar Dayal 

— Singh, Shri Surender 
— Singh, Shri Vishvjit P. 

— Sivaji, Dr. Yelamanchili 

— Solanki, Shri Gopalsinh G. 

— Solanki, Shri Madhavsinh 

— Som Pal, Shri 

— Shreedharan, Shri Arnagti 

— Sushma Swraj, Shrimati 

— Swell, Shri G.G 

— Talari Manohar, Shri 

— Thakur, Prof. Chandresh P. 

— Thakur, Shri Rameshwar 

— Thakur, Shri Surendra Singh 
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— Tharadevi, Shrimati D.K. 
— Tiria, Kumari Sushila 
— Topden, Shri Karma 
— Trivedi, Shri Dineshbhai 
— Tyagi, Shri Shanti 

— Upendrai Shri Parvathaneni 

— Vajpayee, Shri Atal Bihari 
— Veerappan, Shri K.K. 
— Venkatraman, Shri Tindivanam G. 
— Verma, Shri Ashok Nath 
— Verma, Shri Kapil 
— Verma, Shrimati Veena 
— Verma, Shri Virendra 
— Viduthalai Vjrumbi, Shri S. 

— Yadav, Shri lsh Dutt 
— Yadav, Shri Ram Naresh 
— Yadav, Shri Ranjan Prasad 
— Yonggam, Shri Nyodek 

Noes—Nil 

The motion was carried by a majority of 
the total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

THE DEPUTY CHAIRMAN : 
We  shall  now  take  up  clause-by-clause 
consideration. 

Clause    2—Amendment    of   the 
Ninth Schedule. 

THE DEPUTY CHAIRMAN : Clause 
2. There is one amendment by Prof. 
Chandresh P. Thakur. 

PROF. CHANDRESH P. THAKUR :   
Madam,   I  move : 

"That at page 4;after the last 

line  the  following Explanation be 
inserted, namely :— 

Explanation 1. To avoid any procrastination 
it is hereby declared that the 
Government shall enact and enforce the 
law on ceiling on land, ceiling on land 
holdings on a time bound basis and 
report to the Parliament at the earliest 
possible. 

Explanation 2. For removal of any 
uncertainty it is hereby declared that 
Government shall implement the land 
reforms in the country with a time 
bound programme and report to the 
Parliament accordingly." 

The   question   was   proposed. 

PROF. CHANDRESH P. THAKUR : 
Madam, I will say just one sentence. This is 
the only occasion when we have our friend, 
Upendraji, in this House. We have totally 
lost him to the other House or wilder-ness. I 
would like to go On record that such 
occasions, should come frequently so that 
we are able to get him back. 

THE  DEPUTY CHAIRMAN : 
Is this your amendment ? 

PROF. CHANDRESH P. THAKUR : 
Madam, he belongs to this House. Only one 
point I would like to make. 

SHRI P. UPENDRA : That is my in-
laws' house. 

PROF. CHANDRESH P. THAKUR : 
The objective behind bringing this 
amendment was very simple. As a Member 
of Parliament over the years I have found 
from other experiences that the Executive 
has a tendency to take Parliament for a ride. 
Acts are passed and Constitution is 
amended, but the intentions behind that are 
not carried through for years and years 
together..,By this amendment I am  taking 
this opportunity to go on record that 
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Parliament from now onwards will chase the 
Executive much more vigorously and 
demand much pointed accountability on the 
pace of progress of the intentions behind 
these legislations. As a Parliamentarian I 
would like to assert that our right to ask for 
compliance should be vigorously pursued 
and we should put on record, that we 
demanded and we got accountability from 
the Exesutive. Thank you. 

THE DEPUTY CHAIRMAN : 
Are you pressing your amendment ? 

PROF. CHANDRESH P. THAKUR : 
Let the Parliamentary Affairs Minister 
assure me accountability. 

The amendment was, by leave, 
withdrawn. 

THE DEPUTY CHAIRMAN : Now, I 
shall put clause 2 to vote. The question is : 

"That Clause 2 stand part of the Bill." 

The House divided. 

THE DEPUTY CHAIRMAN : 
Ayes    .... 177 
Noes    .... Nil 

AYES—177 

Afzal, Shri Mohammad                        
Agarwal, Shri Lakkhiram                     
Agarwal, Shri Ramdas                    
Ahluwalia, Shri S. S.                               
Alia,  Kumari                                          
Alva,   Shrimati   Margaret                      
Amin, Shri Mohammed                           
Amla, Shri Tirath Ram                       
Ansari, Shri Mohammed                         
Amin Ashwani Kumar, Shri                  
Azam, Shri Ghufran 

Azmi, Maulana Obaidullah Khan 

Baby,  Shri  M.  A. 
Bagrodia, Shri Santosh 
Bakht, Shri Sikander 
Balanandan, Shri E. 
Balaram, Shri N. E. 
Barongpa, Shri Sushil 
Basumatary, Shri Amritlal 
Basu Ray, Shri Sunil 
Bekal Utsahi, Shri 
Bhandare, Shri Murlidhar Chandrakant 
Bhardwaj, Shri Hansraj 
Bhatia, Shri Madan 
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharjee, Prof. Sourendra 
Biswas, Shri Debabrata 
Buragohain, Shri Bhadreswar 

Chakravarty, Shrimati Bijoya 
Chanpuria, Shri Shivprasad 
Chaudhary, Harmohan Singh 
Chaudhuri, Shri Tridib                  
Chavan,  Shri  S.   B.                      
Chowdhary Ram Sevak                  
Chowdhry Hari Singh                 
Chowdhury, Shrimati Renuka 

Das, Shrimati Mira 
Dave, Shri Anantray Devshanker 
Deepak, Shri Krishan Kumar 
Desai, Shri Jagesh 
Dhawan, Shri R. K. 

Faguni Ram, Dr.                      
Fernandes, Shri John                                     
F. Fotedar, Shri Makhan Lal 

Gandhi, Shri Raj Mohan 
Ganesan,   Shri    R.   aias   Misa   R. 

Ganesan                                      
Goutam, Shri Anand Prakash                  
Ghosh, Shri Dipen                        
Gopalsamy, Shri V.                          
Goswami, Shri Diriesh 



 

Goswami, Shri Ramnarayan 
Garupadaswamy, Shri M. S. 

Hanspal, Shri                                          
Harvendra Singh                                
Hanumanthappa, Shri H.                      
Hariprasad, Shri B. K.                           
Hashmi, Shri Shamim 

Jacob, Shri M. M. 
Jadhav, Shri Vithalrao Madhavrao 
Jain, Dr. Jinendra Kumar 
Jaiswal, Shri Anant Ram- 
Jani, Shri Jagadish 
Javali, Shri J. P. 
Jogi, Shri Ajit P. K. 

Kailashpali, Shrimati '                           
Kakodar, Shri Parushottam                     
Kalita, Shri Bhubaneswar                     
Kalmadi, Shri Suresh                               
Kalvala, Shri Prabhakar Rao                  
Kar, Shri Narayan                                        
Kenia,  Kumari Chandrika   Premji           
Khan, Dr. Abrar Ahmed.                        
Khaparde, Miss Saroj                            
Khatun, Kumari Sayeeda                      
Kiruttinan, Shri Pasumpon Tha.                 
Kore, Shri Prabhakar B. 

Lather, Shri Mohinder Singh 
Ledger, Shri David Lenka, Shri 
Kahnu Charan Lotha, Shri Khyomo 

Madhavan, Shri S. 
Madni, Shri Maulana Asad 
Maheshwari, Shrimati Sarala 
Maheswarappa, Shri K. G. 
Malaviya, Shri Radhakishan 
Malviya, Shri Satya Prakash 
Maran, Shri Murasoli 
Msoodkar, Shri Bhaskar Annaji 
Mathur, Shri Jagdish Prasad 
Md. Salim, Shri 
Meena, S  

Mehta, Shri Chimanbhai 
Mishra, Shri Shiv Pratap 
Mohammad Yunus, Shri 
Mohanty, Shri Sarada 
Mohapatra, Shri Basudeb 
Morarka, Shri Karnal 
Mukherkee, Shri Samar 

Naik, Shri G. Swamy Naik, Shri R. S. 
Nallasivan, Shri A.                  
Narayanasamy, Shri V.                      
Pachauri, Shri Suresh            
Padmanabham, Shri Mentay 
Palaniyandi, Shri M.                          
Pandey, Shrimati Manorama            
Pandey, Dr. Ratnakar                          
Panwar, Shri B. L.                              
Parmar, Shri Rajubhai A.                      
Patel, Shri Chhotubhai                           
Patel, Shri Vithalbhai M.                      
Patil, Shrimati Suryakanta                  
Patil, Shri Vishwasrao Ramrao          
Puglia, Shri Naresh C. 

Rafique Alam, Shri 
Rahman, Shri Mohd. Khaleelur 
Rai, Shri Ratna Bahadur 
Raja Ramanna, Dr. 
Raju, Shri J. S. 
Rao, Shri Moturu Hanumantha 
Rathwa, Shri Ramsinh 
Reddy, Dr. G. Vijaya Mohan 
Reddy, Dr. Narreddy Thulasi 
Reddy, Shri T. Chandrasekhar 

Sahay, Shri Dayanand                          
Sahu, Shri Rajni Ranjan                       
Sahu, Shri Santosh Kumar                      
Saikia, Dr. Nagen                         
Salve, Shri N. K. P.                     
Samantaray, Shri Pravat Kumar 
Sanadi, Prof. I. G.                          
Saqhy, Shsi T. A. Mohammed 

Sarang, Shri Kailash Narain 
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Satya Bahin, Shrimati                        
Sen, Shri Ashis Sen, Shri                 
Sukomal Shah, Shri Viren J. 
Sharma, Shri Chandan                  
Sharma, Shri Kriihan Lal            
Sharma, Shri Satish Kumar             
Shiv Shanker, Shri P.                      
Siddiqui, Shri Abdul                        
Samad Singh, Shri Digvijay           
Singh, Shri K. N.                              
Singh, Shrimati Pratibha              
Singh, Dr. Rudra Pratap              
Singh. Shri Shankar Dayal                
Singh, Shri Surender                   
Singh, Shri Vishvjit P.                    
Sivaji, Dr. Yelamanchili               
Solanki, Shri Gopalsinh G.   
Solanki, Shri Madhavsinh              
Som Pal, Shri                          
Sreedharan. Shri Arangil                         
Sushma Swaraj, Shrimati                 
Swell, Shri G. G. 

Talari Manohar, Shri                     
Thakur, Prof. Chandresh P. 
Thakur, Shri Rameshwar                
Thakar, Shri Surendra Singh 
Tharadevi, Shrimati D. K.              
Tiria, Kumari Sushila                
Topden, Shri Karma                  
Trivedi, Shri Dmeshbhai               
Tyagi, Shri Shanti 

Upendra, Shri Parvatbaneni 

Vajpayee, Shri Atal Bihari              
Veerapan, Shri K. K.                      
Venkatraman, Shri Tindivanam G. 
Verma, Shri Ashok Nath                        
Verma, Shri Kapil                                    
Verma, Shrimati Veena                         
Verma, Shri Virendra                      
Viduthalai Virumbi, Shri S. 

Yadav, Shri M Dutt 

Yadav, Shri Ram Naresh                   
Yadav, Shri Ranjan Prasad                       
Yadava, Shri Bal Ram Singh  
Yonggam, Shri Nyodek 

The   motion   was carried  by   a 
majority of the total membership of 
the House and by a majority of not 
less than two-thirds of     Members 
present and voting. 

Clause 2 was added to the Bill. 

THE DEPUTY CHAIRMAN : The 
question is : 

"That  Clause   1,  the  Enacting Formula 
and the Title stand part of the Bill." 

The   House   divided. 

THE DEPUTY CHAIRMAN : 
Ayes    .... 174 
Noes    .... Nil 

AYES—174 

Afzal, Shri Mobr.mmad 
Agarwal, Shri Lakkhiram 
Agarwal, Shri Ramdas 
Ahluwalia, Shri S. S. 
Alia, Kumari 
Alva, Shrimati Margaret 
Amin, Shri Mohammed 
Amla, Shri Tirath Ram 
Ansari, Shri Mohammed Amin 
Ashwani Kumar, Shri 
Azam, Shri Ghufran 
Azmi, Maulana Obaidullah Khau 

Baby, Shri M. A.                      
Bagrodia, Shri Santosh               
Bakht, Shri Sikander  
Balanandan, Shri E.                 
Balaram, Shri N. E.               
Barongpa, Shri Sushil 
Basumatary,Shri Amritlal 
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Basu Ray, Shri Sunil 
Bekal Utsahi, Shri 

Bhandare, Shri Murlidhar Chandrakant 
Bhardwaj, Shri Hansraj                           
Bhatia, Shri Madan                                             
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharee, Prof. Sourendra                      
Birla, Shri Krishna Kumar                         
Biswas, Shri Debabrata                         
Buragohain, Shri                                 
Bhadreswar Chankravarty, Sh imati             
Bijoya Chaadhary, Harmohan Singh 
Chaudhuri, Shri Tridib                                         
Chavan, Shri S. B.                                      
Chowdhary Ram Sewak                              
Caowdhry Hari Singh                                   
Caowdhury, Shrimati Renuka                     
Das, Shrimati Mira                                 
Dava, Shri Anantray                               
Devshanker Desai, Shri Jagesh                 
Dhawan, Shri R. K.                                  
Faguni Ram, Dr.                                    
Fernandes, Shri John F.                             
Fotedar, Shri Makhan Lal 

Gandhi, Shri Raj Mohan 
Ganesan,   Shri   R.   alias  Misa   R. 

Ganesan Gautam, Shri Anand Prakash 
Ghosh, Shri Dipen Gopalsamy, Shri V. 
Goswami, Shri Dinesh                                       
Goswami, Shri Ramnarayan 
Gurupadaswamy, Shri M. S.                    
Hanspal, Shri Harvendra Singh 
Hanumanthappa, Shri H.                         
Hariprasad, Shri B. K.                               
Hashmi, Shri Shamim                                   
Jacob, Shri M. M.                                       
Jadhav, Shri Vithalrao Madhavrao                     
Jain, Dr. Jinendra Kumar                             
Jaiswal, Shri Anant Ram                                 
Jani, Shri Jagadish                                             
Javali, Shri J. P. 

Jogi, Shri Ajit P. K.                           
Kailashpati, Shrimati                        
Kakodkar, Shri Purushottam                    
Kalita, Shri Bhubaneswar                    
Kalmadi, Shri Suresh                           
Kalvala, Shri Prabhakar Rao                        
Kar, Shri Narayan Kenia,                              
Kumari Chandrika Premji                   
Khan, Dr. Akbar Ahmed                  
Khaparde, Miss Saroj                            
Khatun, Kumari Sayeeda                 
Kiruttinan,  Shri Pasumpon Tha.                
Kore, Shri Prabhakar B.                         
Lather, Shri Mohirider Singh                
Ledger, Shri David                          
Lenka, Shri Kahnu Charan                       
Lotha,   Shri  Khyomo                       
Madhavan, Shri S.                               
Madni, Shri Maulana Asad              
Maheshwari, Shrimati Sarala 
Maheswarappa, Shri K. G                              
Malaviya, Shri Radhakishan             
Malaviya, Shri Satya Prakash               
Maran, Shri Murasoli                           
Masodkar, Shri Bhaskar Annaji              
Mathur, Shri Jagdish Prasad                      
Md. Salim, Shri                                      
Meena, Shri Dhuleshwar                        
Mehta, Shri Chimanbhai                 
Mishra, Shri Shiv Pratap                 
Mohammad Yunus, Shri                    
Mohanty, Shri Sarada                     
Mohapatra, Shri Basudeb                  
Morarka, Shri Karnal                        
Mukherjee, Shri Samar                              
Naik, Shri G. Swamy                           
Naik, Shri R. S.                               
Nallasivan, Shri A.                        
Narayanasamy, Shri V.                       
Padmanabham, Shri Mentay  
Palaniyandi, Shri M.                            
Pandey, Shrimati Manorama                 
Pandey, Dr. Ratnakar                                       
Panwar, Shri B. L. 
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Parmar, Shri Rajubhai A.                       
Patel, Shri Chhotubhai                          
Patel, Shri Vithalbhai M.                        
Patil, Shrimati Suryakanta                      
Patil, Shri Vishwasrao Ramrao              
Puglia,  Shri Naresh C.                       
Rafique Alam, Shri                    
Rahman, Shri Mohd. Khaleelur               
Rai, Shri Ratna Bahadur                         
Raja Ramanna,  Dr.                                    
Raju, Shri J. S.                                      
Rao, Shri Moturu Hanumantha               
Rathwa, Shri Ramsinh                           
Reddy, Dr. G. Vijaya Mohan              
Reddy, Dr. Narreddy Thulasi 
Reddy, Shri T. Chandrasekhar                    
Sahay, Shri Dayanand 
Sahu, Shri Rajni Ranjan 
Sahu, Shri Santosh Kumar 
Saikia, Dr. Nagen 
Salve, Shri N. K. P. 
Samantaray, Shri Pravat Kumar 
Sanadi, Prof. I. G. 
Saqhy, Shri T. A. Mohammed 
Sarang, Shri Kailash Narain 
Satya Bahin, Shrimati 
Sen, Shri Ashis 
Sen, Shri Sukomal 
Shah, Shri Viren J. 
Sharma, Shri Chandan 

Sharma, Shri Krishan Lal 
Sharma, Shri Satish Kumar 
Shiv Shanker, Shri P. 
Siddiqui, Shri Abdul Samad 
Singh, Shri Digvijay 
Singh, Shri K. N. 

Singh, Shrimati Pratibha                  
Singh, Dr. Rudra Pratap                     
Singh, Shri Shankar Dayal              
Singh, Shri Surender                         
Singh, Shri Vishvjit P.                     
Sivaji, Dr. Yelamanchili                  
Solanki, Shri Gopalsinh G.                         
Solanki, Shri Madhavsinh 

Som Pal, Shri                                  
Sreedharan, Shri Arangil                           
Sushma Swaraj, Shrimati                              
Swell, Shri G. G.                                   
Talari Manohar, Shri                                   
Thakur. Prof. Chandresh P.                           
Thakur, Shri Rameshwar                      
Thakur, Shri Surendra Singh                         
Tharadevi,  Shrimati D.  K.                            
Tiria, Kumari Sushila                                   
Topden, Shri Karma                                   
Trivedi, Shri Dineshbhai                            
Tyagi, Shri Shanti                                    
Upendra, Shri Parvathaneni                       
Vajpayee, Shri Atal Bihari                       
Veerappan, Shri K. K.                       
Venkatraman, Shri Tindivanam G.            
Verma, Shri Ashok Nath                          
Verma,   Shri   Kapil                                   
Verma, Shrimati Veena                                 
Verma,  Shri  Virendra                              
Viduthalai Virumbi, Shri S.                        
Yadav, Shri lsh Dutt                                  
Yadav, Shri Ram Naresh                              
Yadav, Shri Ranjan Prasad                        
Yonggam Shri Nyodek   .                              
NOES—NIL 

The   motion   was   carried  by   a 

majority   of  the   total   membership of the 

House and by a majority of not less than 

two-thirds of the Members present and 

voting. 

Clause 1, the Enacting Formula and 

the Title were added to the Bill. 
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THE DEPUTY   CHAIRMAN : 

The question is : 

"That  the   Bill  be  passed." 

The   House   divided. 

THE DEPUTY CHAIRMAN : 

AYES—'177 

Afzal, Shri Mohammad                           
Agarwal, Shri Lakkhiram                           
Agarwal, Shri Ramdas                      
Ahluwalia, Shri S. S.                                
Alia, Kumari Alva, Shrimati Margaret 
Amin, Shri Mohammed                                    
Amla, Shri Tirath Ram                            
Anspri, Shri Mohammed                              
Amin Ashwani Kumar, Shri                            
Azam, Shri Ghufran                               
Azmi, Maulana Obaidullahs Khan                    
Baby, Shri M. A.                              
Bagrodia, Shri Santosh                                 
Bakht, Shri Sikander                           
Balanandan, Shri E.                                    
Balaram, Shri N. E.                                 
Barongpa, Shri Sushil                            
Basumatary, Shri Amritlal                      
Basu Ray, Shri Sunil                                     
Bekal Utsshi, Shri 
Bhandare, Shri Murlidhar Chandrakant 
Bhardwaj, Shri Hansraj                             
Bhatia, Shri Madan                                 
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharjee, Prof. Sourendra. 

Biswas, Shri'Debabrata                          
Buragohain, Shri Bhadreswar                 
Chakravarty, Shrimati Bijoya                   
Chanpuria, Shri Shivprasad                              
Chaudhary, Harmohan Singh                  
Chaudhuri, Shri Tridib                        
Chavan, Shri S. B.                                   
Chowdhary Ram Sewak                         
Chowdhry Hari Singh                             
Chowdhury, Shrimati Renuka                         
Das, Shrimati Mira                                         
Dave, Shri Anantray                              
Devshanker Deepak, Shri Krishan Kumar                        
Desai, Shri Jagesh                                       
Dhawan, Shri R. K. 

Faguni Ram Dr.                                            
Fernandes, Shri John F.                             
Fotedar, Shri Makhan Lal                             
Gandhi, Shri Raj Mohan                            
Ganesan,  Shri   R.  alias  Misa   R.-Ganesan 

Gautam, Shri Anand Prakash 
Ghosh, Shri Dipen 
Gopalsamy, Shri V. 
Goswami, Shri Dinesh 
Goswami, Shri Ramnarayan 
Gurupadaswamy, Shri M. S. 
Hanspal, Shri Harvendra Singh 
Hanumanthappa, Shri H. 
Haripraspd, Shri B. K. 
Hashmi, Shri Shamim 
Jacob, Shri M. M. 
Jadhav, Shri Vithalrao Madhavrao- 
Jaia, Dr. Jinendra Kumar 
Jaiswal, Shri Anant Ram 
Jani, Shri Jagadish 
Javali, Shri J. P. 
Jogi, Shri Ajit P. K. 
Kailashpati, Shrimati 
Kakodar, Shri Purushottam 
Kalita, Shri Bhubaneswar 
Kalmadi, Shri Suresh 
Kalvala, Shri Prahhakar Rao 
Kar, Shri Narayan 
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Kenia, Kumari Chandrika Premji 
Khan, Dr. Akhbar Ahmed 
Khaparde, Miss Saroj 
Khatun, Kumari Sayeeda 
Kiruttinan, Shri Pasumpon Tha. 
Kore, Shri Prabhakar B. 
Lather, Shri Mohindar Singh 
Ledger, Shri David 
Lenka., Shri Kahnu Charan 
Lotha, Shri Khyomo 
Madhavan, Shri S. 
Madni, Shri Maulana Asad   
Maheshwari, Shrimati Sarala 

Maheswarappa, Shri K. G                    . 
Malaviya, Shri Radhakishan               
Malaviya, Shri Satya Prakash              
Maran, Shri Murasoli                           
Masodkar, Shri Bhaskar Annaji               
Mathur, Shri Jagdish Prasad                 
Md. Silim, Shri Meena, Shri Dhuleshwar 
Mehta, Shri Chimanbhai                       
Mishra, Shri Shiv Pratap                  
Mohammad Yunus, Shri                   
Mohanty, Shri Sarada                     
Mohapatra, Shri Basudeb                   
Morarka, Shri Karnal                         
Mukherjee, Shri Samar                     
Naik, Shri G. Swamy                                
Naik, Shri R. S.                           
Nallasivan Shri A.                                
Pachouri, Shri Suresh                   
Padmanabham, Shri Mentay            
Palaniyndi, Shri M.                             
Pandey, Shrimati Manorama                 
Pandey, Dr. Ratnakar                        
Panwar, Shri B. L.                               
Parmar, Shri Rajubhai A. ,                        
Patel, Shri Chhotubhai                             
Patel, Shri Vithalbhai M.                                
Patil, Shrimati Suryakanta                         
Patil, Shri Vishwasrao Ramrao               
Puglia, Shri Naresh C. 

Rafique Alam, Shri 

Rahman, Shri Mohd. Khaleelur            
Rai, Shri Ratna Bahadur Raja 
Ramanna, Dr. Raju, Shri J. S. 

Rao, Shri Moturu Hanumantha 
Rathwa, Shri Ramsinh                     
Reddy, Dr. G. Vijaya Mohan             
Reddy, Dr. Narreddy Thulasi             
Reddy, Shri T. Chandrasekhar           
Sahay, Shri Dayanand                    
Sahu, Shri Rajni Ranjan                   
Sahu, Shri Santosh Kumar                   
Saikia, Dr. Nagen                                
Salve, Shri N. K. P.                    
Samantaray, Shri Pravat Kumar 
Sanadi, Prof. I. G.                        
Saqhy, Shri T. A. Mohammed              
Sarang, Shri Kailash Narain                  
Satya Bahin, Shrimati                       
Sen, Shri Ashis                                  
Sen, Shri Sukomal                        
Shah, Shri Viren J.                          
Sharma, Shri Chandan                        
Sharma, Shri Krishsn Lal                  
Sharma, Shri Satish Kumar                  
Shiv Shankar, Shri P.                      
Siddiqui, Shri Abdul                          
Samad Singh, Shri Digvijay                    
Singh, Shri K. N.                          
Singh, Shrimati Pratibha                
Singh, Dr. Rudra Pratap                      
Singh, Shri Shankar Dayal                  
Singh, Shri Surendcr                           
Singh, Shri Vishvjit P.                    
Sivaji, Dr. Yelamanchili                   
Solanki, Shri Gopalsinh G.               
Solanki, Shri Madhavsinh                      
Som Pal, Shri                              
Srredharan, Shri Arangil                   
Sushma Swaraj, Shrimati                    
Swell, Shri G. G. 

Talari Manohar, Shri 

Thakur, Prof. Chandresh P. 
Thakur, Shri Rameshwar 
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Thakur, Shri Surendra Singh                 

Tharadevi, Shrimati D. K.                          

Tiria, Kumari Si:shila                                

Topden, Shri Karma '                           

Trivedi, Shri Dineshbhai                              

Tyagi, Shri Shanti                                     

Upendra, Shri Parvathaneni                   

Vajpayee,Shri Atel Bihari                         

Veerappan, Shri K. K.                          

Venkatraman, Shri Tindivanam G.                 

Verma, Shri Ashok Nath                                

Verma, Shri Kapil                                      

Verma, Shrimati Veena                         

Varma, Shri Virendra '                              

Vidnthalal Virumbi, Shri S.                                                                       

"Yadav, Shri lsh Dutt                                    

Yadav, Shri Ram Naresh                             

Yadav, Shri Ranjan Prasad                      

Yonggam, Shri Nyodek 

NOES-NIL 

The motion was carried by a majority of the 

total membership of the House and by a 

majority of not less than two-thirds of the 

Members present and voting. 

THE DEPUTY CHAIRMAN: There 

are two small Bills. We are passing them 

without discussion. 

SOME HON. MEMBERS; Yes. 

THE SALARIES AND ALLOWANCES 

OF OFFICERS OF PARLIAMENT    

(AMENDMENT)     BELL, 1990 

THE MINISTER OF INFORMATION 

AND BROADCASTING AND 

PARLIAMENTARY AFFAIRS (SHRI P. 

UPENDRA): Madam Deputy Chairman, I 

move: 

"that the Bill further to amend the 

Salaries and Allowances of Officers of 

Parliament Act, 1953, as passed by Lok 

Sabha, be taken into consideration" 

The question was put and the motion was 

adopted. 

SHRI   V.   NARAYANASAMY 

(Pondicherry) : Madam, what about the 

increase of salaries for MPs and pension for 

ex-MPs? 

SHRI P. UPENDRA: I have already 

initiated ,action. The file has gone to the 

Ministry of Finance. In the next session, I 

will bring a Bill. 

THE DEPUTY CHAIRMAN: We shall 

now take up clause-by-clause consideration 

of the Bill 
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